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Neff th& , the 7th; day' of, AH^ust ,,.p00
j  X' ,# ' ■ ■, . ■ ,'> ■ > ' ■ ■ '

Hoh'^le Mr. Justice As.l^K Agarwal , ^Cdairman,,
Ho-ni3le Mr. V.K. Majpt^t^, Member tA) ^

■  ̂ S ■■ ■ ■ . • i "v' ' ■' ' i ■' ' '
J itender KUnriar ;'Dlhi ya. ,
S/o Shri Ram'Kumar . ,4 ' ■■R/o D-24, MCD Coiony^i . '
■Azadpur, Del hi . ̂ 'v"' iV

(By Advocate; Shri Shyam Babu)
Versus

1 . Delhi Subordinate Services Selection
•Board through its
Chairman, DIGS Building,
Behind Karkardooma Court Complex,
Vishwas Nagar, Delhi-110032.

2;:. .•!!^ew Delhi Municipal Council
through its Secretary
Palika Kendra
Parliament Street,
New Del hi-1 10001.

3. Gpvt. of NOT of Delhi ■
through its Chief Secretary
5, Sham Nath Marg,
Delhi .

(By Advocate: Shri Vijay Pandita)

ORDER (Oral)

. .Respondents

By Justice Ashok Agarwal. Chairman
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We have perused the answersheet which has
I

been produced for our perusal. Applicant concedes

..that the answersheet is his. We have also perused

'model answers which are contained in another model

answersheet and , we find that applicant has been

properly assessed and given proper marks. Whereas
y

applicant has secured only 74 marks.out of 120 marks,
the ' last candidate who has been selected in the merit
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list, has secured'91 marks PHt of 120 marks. In the
circumstances, wefind that the present OA is devoid
of merit and the same is-accordingly dismissed. No
order as to cOjSts.

(V.K. Majotra)
Member (A)

(ASMk Agarwal)
Chai/rman
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